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O R D E R 

26.11.2019: Shri Abhishek Anand, Advocate representing Respondent 

No. 1 brought to our notice that I.A. No. 32/60/JPR/2018 in Company 

Petition No. (IB)-35(ND)/2018 stands disposed of in terms of order dated 1st 

October, 2019 passed by the Adjudicating Authority (National Company Law 

Tribunal), Jaipur Bench.  In view of the same, the instant appeal arising out 

of an order passed in the same I.A. no more survives for consideration.  This 

factual position is also accepted by Mr. Rajeev Sharma, learned counsel for 

the Appellant, who submits that an appeal has been preferred against order 

dated 10th October, 2019 in terms whereof the aforesaid I.A. has been 

allowed.  

 Having regard to this development and taking into consideration that 

the instant appeal no more survives for consideration, the appeal is 

dismissed as infructuous. 
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